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Central Administrative Tribunal
Peincipal Bench, New Delhi,

CA-2439/94

HON'BLZ MR, JUBTICS CHETTUR SANKARAN NAIR, CHAIRMAN
HON'BLE MR, S, P, BISWAS, MEMBER (A) |

New D3lhi this the 19th day of November, 1996,

Shri Jagrocop,

$/o Shri Hardeva,

R/o Village asoodpur,

P, 0, Amroha(UPR), eese Anplicant

(through Shri 8,8, Mainee, advocats)

Versus
Unien of India through
e The Gzneral Manager,
Northern Railway,
Jaroda House,
fNew D=zlhi,
2, The Divisional Railway Manager,
Northarn Railway,
Noradabad,
3, The Perman=nt Way Inspector,
Northern Railuay, :
Amroha, oe s Respondants
(through Shri K, K Patel, advocats)

The application having been heard on 19,11,1996 the
Tribunal on the same day delivered th= felloving:

R DR
Chettur Sankaran Nair (3), OChairman

Having hesard counsal on both cidss we fesl
that the only direction that neseds be given is to
examine whether ths case of applicant is governad
by A-2 circular, We direct second raspaondent-to

sxamine tha matter and communicates his decisisn to

applicant, e make it clear that this divection by

itself will not confar a causes of action on applicant,.




2, With the aforesaid direction, we diSpawﬁ‘gf the/

application, No costs.

Jated, the 19th day of November, 1996,

..;-(me.ah»v«., el {3 s in B apmans ©E
(5, P, Bisuas) (thettur Sankaran Nair {J)
Member (A) - Chairman
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